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ration and will indicate the equip-
ment and technical assistance to be 
provided from Britain. 

(c) No, Sir. 

(d) Does ~ ariIe. 

TrII4Ie wHb U.s..s.B. 
·22. SHRI HEM BARUA: Will the 
Minister of COMMERCE be p"ieased 
to state: 

(a) whether it is a fact that ·the 
U.s.S.R. have asked the Govent:nent 
of India to allow her to trade with 
private firms in the country; and 

(b) if so, Government's reaction 
thereto? 

'THE MINISTER OF COMMERCE 
CSHRI DINESH SINGH): (a) No spe-
cial facilities have been asked for by 
USSR. They have the same trading 
opportunities in India as trading com-
panies of other countries. 

(b) Does not arise. 

Tyre and Tube ~ 

·23. SHRI MANIBHAI J. PATEL: 
SHRI S. C. SAMANTA: 
SHRI VASUUDEV AN NAIR: 
SHRI J. MOHAMED IMAM: 
SHRI C. MUTHUSAMI: 
SHRI RAM GOPAL SHAL-
WALE: 

DR. SURYA PRAKASH PURl: 
SHRI S. M. BANERJEE: 

Will the Ministry of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
automobile tyore and tube indunry 
has been removed from the banned 
list for licensing purposes; 

Cb) if so, the results to be achieved 
by this liberalisation of licensing and 
whether export of some percentage 
at production has been made 81 a 
condition; 

(c) whether this is going to result 
in further price l.Dcreue of tyrel 
and tubes for domestic COIlSIDrlPtiOll; 
and 

Cd) the methods, if any, adapted to 
make available automobile t)'res and 
tubes to the genuine CODSumenI at 
control rates in Delhi and e ew ere~ 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): Ca) 
Yes, Sir. 

(b) The industry has been re-
moved from the banned. list with a 
view to establishing further capacity 
for the manufacture of automobile 
tyres and tubes. The establishment 
of further capacit)" is presently wi!-
ject to export of 10 per cent of annual 
production. 

(c) No, Sir. 

(d) There is no statutory control 
on the distribution of automobile 
tyre and tubes. Govel'lllIlent have im-
pressed upon the automobile tyre 
manufacturers to step up the pro-
duction of tyres. They have alao 

been advised to ensure the availability 
of thsee tyres at reasonale pricet!. 
Scooter tyres have recently been de-
clared as an "essential commodity" 
under the Essential Commodities Act. 
The Industry has also agreed to di5-
tribute 10 of scooter tyres and tubes 
for replacement market through co-
operative SOcieties, like Super Ba7. •. r. 

lliDdustan Steel LtI1. 

·24. SHRI D. N. PATODIA: Will the 
Minisb;.,. of STEEL, MINES AND 
METALS be pleased to state: 

(a) whether it' is a fact that the 
Hindustan Steel Ltd. is presently 
facing a managerial crisis and the 
working of Steel Plants hIlS been 
considerably affected; 

(b) the steps taken by Government 
to find out suitable Managers; Blld 
Cc) the decision taken to create 

Managerial calibre to look after the 
work of this public Sector Undertak-
ing in future? 

THE MINISTER OF STEEL, MINES 
AND METALS CDR. CHANNA RED-
DY): (a) to (e). Presumably the 
Hon'ble Member is referring to lbe 
appointments to be made to the posts 
of Chairman, Hindustan Steel Limit-
ed and General Manager, Rourkela 



101 

St4el Plant aoA the apointment of a 
Chief ~ect i e at Durgapur steel 
Plant. If so, these appointments are 
likely to be made shortly. Althougla 
these appo1ntments are necessary, the 
efficient running of the Steel Plants 
does not entirely-rest with the top 
management. The day-to-day affairs 
of the Plant are presently being look-
ed after satisfactorily by Committees 
of senior Officers at the Plants and by 
the Deputy Chairman at he Headqua-
ters of the Company. 

;future top Managers have to grow 
ffom within the organisation and to-
wards this end systems of manage-
ment development are ~  streng-
thened. 

DeUcelllliDg of Tractor JnclDSP'y 

·25. SHRI ARJUN SINGH BHADO-
RIA: 

SHRI SlUVA CHANDRA JHA: 
. SHRI RABI RAY: 
SHRl RANDlUR SNGH: 
SHRI K. HALDAR: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Government have 
allowed delicensing of tractor indu.,-
try; 

(b) if so, the reasons therefor; and 

(c) whether Government :lave re-
ceived any complaint from the Trac-
tor manufacturers j,n this connection? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
Yes, Sir. - . 'f 

(b) The delicensing is primarily 
in,tended to provide encouragement 
for the speedy se\ting up of additi~ 
capa,cities in this industry to assi,!t 
the PIogrsmm,es of accelerated agri-
cultural production. 

(C) No, Sg-. 

~  ~~ .  Scheaaes 
·26. SHIll M. L. SONDm: Will the 

Minister of RAILWAYS be pleased to 

(a) wn'lther it is a fact that fa 
~  a.il>v!1.VII pr~ e to adopt • 
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~ OI:ientaticm in their ex-
pansioll schemes instead of automati-
cally following BUggeStions of th. 
Planning Commission as in the past; 

(b) whether the Railway'S have be-
come sceptical of the Pl8nDulg Com-
mission's ability to __ the IleCeI-
sity an4 profital?ili1jy of new J.ine8; 
and 

(e) whether it is a fact that the 
Railways have discovered that traffic 
on certain new routes did not come 
upto expectation? 

THE MINISTER OF RAILWAYS 
(SHRl C. M. POONACHA): (a) All 
new line constructions are undertaken 
by the Ministry of Railways after 
detailed study and with the con-
CUrreJlCe of the Planning Commission. 
As construction of new Railway lines 
has to be part of an integrated Plan 
this procedure is being followed. 

(b) No, Sir. 

(c) On some new routes traffic has 
not come up to expectation so far, 
whereas on other routes it has. In 
coDSidering Railway lines required 
for heavy industrial, mineral, and 
other projects included in the Plana, 
a IOllg-term view is taken in reckon-
ing financial returns. 

~ Complex iii a~ 

·27. SHRI CHINTAMANI pANl-
GRAm: Will the Minister of STEEL, 
MINES AND METALS be pleased to 
state: 

(a) whether the question of deve-
loping the Industrilll Complex at 
Talcher in Orissa has finally heel/-

approved; 

(1:1) if so, the decision taken in the 
J;ll8ttIer; I(Ind 

(e) whether Government are awant 
that the State Government have a1:-
ready asked all the technical pe1"5O!l-
nel engag.4 in this p~o ect to ~ee  
lleI'vice8 eJ.aewbere and they 12ave aU 
left,. DOW? 




